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Government of India 
Ministry of Commerce & Industry 

Department of Commerce 
Directorate General of Foreign Trade 

Udyog Bhawan, New Delhi 

Notification No. 
New Delhi, Dated: 

/2015-2020 
August, 2022 

Subject: Amendment in Export Policy of items under HS Code 1101. 

S.o (E).In partial modification of the Notification No.31 (RE-2012)/2009-2014 dated 
4 February, 2013, the Central Government, in exercise of powers conferred by Section 3 read 
with section 5 of the Foreign Trade (Development & Regulation) Act, 1992 (No. 22 of 1992), as 

amended, read with Para 1.02 and 2.01 of the Foreign Trade Policy, 2015-20, hereby withdraws 
the exemption on Wheat or Meslin Flour (HS Code l1101) from export restrictions/ ban. 

Effect of this Notification: 

Wheat or Meslin Flour under HS Code 1101 is no longer exempted from export restrictions/ ban. 
The status of other 9 items in Notification No.31 (RE-2012)/2009-2014 dated 4h February, 2013 

remains unchanged. 

(Santosh Kumar Sarangi) 
Director General of Foreign Trade 

Ex-Officio Additional Secretary, Government of India 
E-mail: dgft@nic.in 
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